
I ~, AD 
CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH 

- OiA. No. 41 of 1996. 

Monday this the 27th day of April 1998. 
0 

C OR N!) 

HON'BLE MR. A.M. SIVADAS, 3UDICIAL MEMBER 

HON'BLE MR. S.K. GHóSAL, ADMINISTRATIVE MEMBER 

V. Velayudhaa, Clerk, 
Mail Motor Service, Calicut-1. 
(residing at Edalil ,House 
P.O,- Vengery, Calicut-1U). 	 . 	 Applicant 

(By Advocate Shri M.R. Rajendran Nair) 

Vs. 

The Senior Superintendent of 
Post Offices, Calicut Division, 
Calicut. 

The Officer in Charge, Record 
Office, Army Medical Corps (Records), 
Lucknou2. 

The Director General of Posts, 
Oak Bhavan, New Delhi. 

Union of India represented by 
Secretaryto Government, Ministry of 
Communications, New Delhi. 	 .. Respondents 

(By Advocate Shri Mathews 3 Nedumpara, ACGSC) 

The eppliütton having been heard on 27th April 1998 9  

tha'Tribunal on the same day delivered the f'ollouing: 

HON'8EMR, A.M. SIVADAS 	3UOICIAL NEMBER 

Theapplicant aèeksto dacle that he is entitled 

to gethis pay fixed in terms of APnèxure A-I order at the 

higher stage in the scale of pay of Rs.260-480 (pre-revised) 

with effect from 3.8.1978 and direct the respondents to 

ref ix the pay of the applicant at the 8tage of Rs .284 in the 

scale of pay of Rs.260-480  (pre-revisod), in terms of 

Annexure A-i order with effect from 3.8.1978 on the basjs of 

the particulars furnished to the respondents as per A-5 

* . 



letter and to grant him all consequential benefits 

including arrears of pay. 

20 When the original application came up for 	hearing 

it is submitted by.the learnedi counsel on both sides that 

due to want of records as to the number of years of service 

the applicant iad put in the equivalent or higher cadre 

in the Armed Forces, difficultk is experienced and the 

difficulty can be solved,if the applicant files an 

affidavit in the proper form stating the particulars 

as to the ysers of service in the equivalent or higher 

scale in the Armed Farces. Since both sides agree' to 

sola the problem in the fashion stated above, the 

applicant is permitted to file an affidavit before the first 

respondant as. stated abovB within three weeks from 

today along with a comprehensive representation. On 

receipt of the affidavit along wIth comprehensive 

representation, the first respondent aball consider the 

same and dispose of 	by a speaking order within two 

months therefrom. 

3. 	Original application is disposed of accordingly. 

No costs. 

jøJ 

Dated the 27th April, 19 

• 5.K..GRflSL-
AONI$I5TRMVE MEMBER 

A.M. SIIJAOAS 
JUDICIAL MEMBER 

rv 



List of Mnnexüres 

Annexure—Al: Let r 	.8(34),II1/57 dtd 25195O 
issued by Government of India, Ministry 
of Finance. 

Annetjre A5 Letter No.MMS/CT/Staf'f/UV dated 1.12.1995 
issued by Public Relations Inspector(Postal) 
Cal.icut to the applicant. 

.. . . 

/ 


